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Chairman, Sir, on the 22nd April, 1970, the 
Heavy Electrical Workers Trade Union of Heavy 
Electricals Limited submitted a l'st of 12 
demands to the management and stated that if 
these demands were not fulfilled within 15 days, 
the Union would go on strike with effect from 
7th May, 1970. Immediately on receipt of this 
notice, the Chairman, B.H.E.L., was asked to 
take immediate steps in the matter. The 
Chairman, B.H.E.L., took immediate steps for 
the Dy. Labour Commissioner initiating 
discussions at Hardwar and also contacted the 
State Government in the Labour Department to 
help the management in reaching a settlement 
with labour. According to the latest information, 
the strike commenced from the morning of 12th 
May, 1970, and is still continuing. The 
Chairman, B.H.E.L., ras informed the concerned 
union through its President that detailed 
discussions on all the demands of labour could 
commence from 15th May, 1970, if the strike 
was called off. Despite this, it appears from the 
latest reports that the strike has not yet been 
called off. The strike has been declared illegal by 
the Deputy Labour Commissioner. 

While the Union representatives had 
submitted e list of 12 demands consisting of 
various service matters and amenities, the most 
important demand appears to be regarding the 
continuance of Project Allowance on the basis 
of what was sanctioned prior to 1st April, 1969. 
Government policy in the matter of project 
allowance to public sector during the cons-
truction stage is that the allowance should 

compensate for lack of amenities such as schools, 
housing, markets, dispensaries during the 
construction stage and that this .allowance should 
be tapered off in stages with the introduction of 
these amenities till it is finally withdrawn. This 
policy is being consistently followed in all the 
three constituent units of tlie B.H.E.L. The 
project allowance in tlie Tiruchi Boiler Plant of 
B.H.E.L, was withdrawn from Ist April, 1966, 
while in the Hyderabad Unit of B.H.E.L., the 
project allowance was discontinued with effect 
from 1st April, 1970. 

The situationt in the Heavy Electrical 
Equipment Plant at Hardwar has substantially 

altered since the time when the unit was 
commenced and project allowance sanctioned-    At   
present there   is a 
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full-fledged hospital with 75 beds, English and 
Hindi medium schools, water, electricity, markets, 
community centres, clubs, transport facilities and 
2,300 quarters for workers. In view of these 
amenities, the Company has decided to reduce the 
project allowance gradually in consonance with 
the general policy laid down and in order to avoid 
undue hardship by its total withdrawal in one 
stage. The act;on is neither arbitrary nor is it 
designed to cause hardships to the workers. Any 
revision of the scale of project allowance which 
has now been decided would result in invidious 
discrimination in favour of the HEE P. Unit of 
B.H.E.L, as against other units of the same 
concern. It may also be pointed out that as a result 
of recent agreement, the management has 
sanctioned a substantial increase in the pay scale 
of the workers. 

The management have already shown 
its willingness to discuss the demands and 
it is hoped that the Union would respond 
in a positive manner. It is extremely unfor 
tunate that this strike has taken place in 
this public sector unit. Any strike invariab 
ly involves considerable loss of 
production, particularly in an undertaking 
of this magnitude. It is essential that any 
differences between labour and manage- 
' ment are sett'ed in a spirit of tolerance 
and mutual goodwill. I would appeal to 
the labour to return to work as early as 
possible. 
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J all at    once but  gradually.     The same policy 
is being [pursued in this unit also. 

■ Now the hon. Member has 'raised the question 
why no notice of such withdrawal was given. 
May I point out that these allowances are not part 
of the substantive wages which are given to the 
workers ? These are allowances which are 
considered and decided at the Board's me< and 
are given from one period to another period. Now 
the allowance which was given in the year 1969 
ended on the 31st March, 1970. And if no 
decision had been taken, then after that date they 
would not have been entitled to any allowance. 
Therefore, the decision was legal for the Board to 
take and no notice for that purpose was necessary. 
They wanted to decide what would be allowance 
given for the year 1970. Therefore, the Board met 
in April, 1970 and decided that it should be 
further reduced according to policy which has 
been laid down. So, I submit that for the purpose 
of withdrawing the project allowance no notice is 
necessary because it is only for a certain specified 
period that the allowance is given and the Board 
had to take a decision as to what will be its 
attitude for giving the project allowance for the 
next year, i.e. 1970-71; therefore, the decision 
was taken in April, 1970. 

May I also submit that so far as this 
particular dispute is concerned, it is not before 
any conciliation proceedings. There was the 
other matter which was referred to conciliation 
proceedings and as far as my information goes, 
the Labour Commissioner of U.P. reported 
failure of the conciliation in the earlier case of 
reduction from 20 per cent to 15 per cent, but 
held that the order of the management to reduce 
the project allowance was within the 

management's competence. So far as the present 
question is concerned, it is now under consideration. 
I would appeal to the hon. Members to help me in 
creating an atmosphere so that the matter may be 
settled suitably between the labour and the 
management. In fact, Mr. Pande tlie other day saw 
my Secretary and also the Chairman of the B.H.E.L, 
and they discussed the matter across the table with 
the labour and management, and for that purpose a 
letter was also obtained. They said that if the letter 
is given they will try to persuade the labour to come 
and discuss the matter and settle the matter. It was 
expected that as a result of this letter the strike wiH 
be withdrawn, but till now it lias not been 
withdrawn. I   would appeal to the House 

SHRI FAKHRUDDIN ALI AHMED: Sir, I 
have listened with attention to the various 
questions which have been raised by my hon. 
friend. I would like to point out that the main 
dispute at present appears to be with regard to 
the project allowance. As I have said in my 
statement before the House, the project 
allowance is an allowance which was given to 
the workers of this unit for the purpose of 
overcoming certain difficulties in regard to 
amenities and facilities which are obvious 
during the stage of construction of the project. 
And I have also pointed out that we have two 
other units of B.H.E.L, and in those two units 
also the same policy was followed i.e. after 
the project was completed, the project 
allowance which was given for lack of 
facilities like houses, schoois, hospitals and so 
on, was taken away. And in order that the 
labour may not suffer from any difficulty, it 
was tapered off from time to time. It is the 
policy tbat it should not be withdrawn 
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that we should n )t say or do something, which is 
likely to deteriorate the situations Our 
management is prepared to discuss not only this 
demand but also other demands across tr e table, 
and, if necessary we can refer the matter to 
adjudication. 

DR. BHAI M\HAVIR : One point has been 
comp etely missed. The hon. Minister has beeji 
at pains to tell us that the project allow tnce is 
given during the interim period w icn certain 
facilities are not there. I wou d like to know. Is it 
not a fact that the project allowance was -
withdrawn at 1 iruchy after practically 
residential accom nodation had been provided 
to all Woikmen? There, I learn, free 
electricity if provided, twelve units of 
electricity are provided to every individual 
workman But here electricity is sold at 
exorbil 'int profit and only 30% of the people 
h we been provided with residential accot 
unodation. Now, if at Tiruchy these ficilities 
have been provided, what sta ids in their way 
here? You can appeal i 11 right. I may assure 
the hon. Minister that I find these labour 
leaders .   .   . 

MR. CHAIR vf AN : No question of 
assurance. 

DR. BHAI MAHAVIR : If the Govern-
ment stands on prestige unnecessarily, it will 
not help tie situation. 

SHRI FAKH OJDDIN ALI AHMED : I 
may just pomi out that it is not correct to say 
that in other units this project allowance was 
w hdrawn after houses to all the labourers wi 
re provided. 

DR. BHAI MAHAVIR : Lump sum was 
given. 

SHRI FAKH IUDDIN ALI AHMED : 
May I just say 1 feat there also the position 
is the same. I ir, our effort to provide 
housing facilitie; to the labour, as far as 
possible. But it has not been possible for us 
to provide iccommodation for every 
labourer in the init. May I just say that so far 
as Tiruch: is concerned, the number of 
workmen the e is 5,813 and the number of 
quarters prov ded there is 2,328, that is, 
nearly 40 per cf it. So far as Hyderabad is 
concerned, 1 he number of workmen there is 
5,022 a id the number of quarters provided 
is 2,307, that is, 46 per cent. So far as 
Hardwar s concerned, the number of 
workmen is 4,970 and the number of quoters 
provided is 2,297, that is, also 46 per cent. 
So, in any case, Hardwar is not in a worse 
position than 

other units. And may I also say that when 
this project allowance is withdrawn, those 
workers who are not provided with a house, 
they are given a house rent allowance. They 
are given a house rent allowance therefore, it 
cannot be said that there is any 
discrimination between one set of labourers 
and the others. 

DR. BHAI MAHAVIR : Why don't you 
advise the Chairman to go there? Let him go 
there. 



95 CaUing Attention [ RAJYA SABHA ]       to a matter of urgent 96 
Public importance  

SHRI FAKHRUDDIN ALI AHMED : Sir, 
as I have already pointed out, the construction 
work, out of which they were likely to get 
amenities and facilities, is practically over. It is 
true that houses for all of them have not been 
provided. We have a phased programme to 
undertake the construction of houses for the 
remaining workers also. But for that purpose, 
such people who are not provided with a 
house, will be given some house rent 
allowance. I think the house rent allowance is 
at the rate of 7J per cent or io per cent; I am 
not sure about the percentage. But this 
allowance is given to such people who are not   
provided  with     a   quarter. 

Now, so far as the remaining expenditure 
which lias to be incurred in this project is 
concerned, it is not only for the purpose of 
providing amenities to the workers but for 
completing other works also. At present, I 
have not the details what was the project and 
how it has increased. If I get notice, I shall be 
able to give the details. 

SHRI FAKHRUDDIN ALI AHMED : That 

is what I have said. So far as the hospital is 
concerned, so far as quarters are concerned, 
provision of electricity is concerned, they are 
almost complete, except in the matter of 
providing houses. Houses for the entire labour 

have not been provided. And this is the 
position not only in this unit but in many other 
units also. 
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SHRI KALYAN ROY (West Bengal) : Sir, I 

suppose the hon. Minister will agree with me 
that the Soviet Union cared to develop first the 
basic industries while in this country wr arc- 
denied the development of the basic industries 
because of the American power, particularly in 
the 

public sector.    Unfortunately for the last six 
months or so we find that in   these public   
sector   projects there are    certain officers 
who are taking more and more an extremely 
anti-labour view resulting in the complete    
stoppage    of   production    as, for example, 
in Hardwar or in the   Neyveli Lignite 
Corporation.   And in the Madras Dockyard  
the  strike  is  still   continuing. Would the 
Minister agree that there are certain officers in 
the Hardwar plant who are deliberately  
provoking the workers by denying     them     
the     most      legitimate demands      which      
have       been       put foi ward     by       the      
three       unions ? This   is     the    first   
aspect.    My  second questionis this.    Is it not 
a fact  that   the HMS Union, the AITUC and 
the   third independent union which is     led by  
Jan Sangh, had made it clear that you should 
not sign any agreement with the INTUC which   
is  split   into  two,  the   Syndicate group and 
the Indicate group?   Is it also not  a fact that 
this particular  management against the request 
of all the unions, came to an agreement with a   
union which is a minority union led by the   
Syndicate group ?   Is it also not a fact that this 
particular officer or the management which is 
in league with the Syndicate group, in order to 
sabotage the Hardwar plant, saw to it that  the 
strike   continued?   Lastly,   it   is true that 
?ome wage rise has   been given. But, though 
this wage rise may sound or look   big   on   
paper,   actually   when   the workers  calculate 
the  amount  and  take their pay packet, they 
find that it has been slashed down by half 
because of the arbitrary and unjustified denial 
of this particular project allowance which they 
were getting.   So now, would he consider 
merging this project allowance with the wages 
and   would   he   also   consider   consulting 
all  the   unions   instead   of discriminating 
against   them   in  favour   of a    particular 
union led by the Syndicate?    I   also want a 
reply about the particular   officer who is   
sabotaging   the   Hardwar   plant. 

SHRI FAKHRUDDIN ALI AHMED : It ii 
true that today the management is faced with 
the difficulty of negotiation so far as the 
unions are concerned; not only in this project, 
but in many other projects there is more than 
one unit. And so far the policy pursued is that 
the management generally holds its talks with 
the office-bearers of the union which is  
recognised . .   . 

SHRI  KALYAN ROY:   What  is  the 
basis   of  recognition ? 



SHRI FAKHR JDDIN ALI AHMED : , 
May I just Say tha so far as my information 
goes, there are ibout 4,970 employees in this 
project o whom the number of members of 
the w :ognised union is 2,534? And this was 
veri Led by the State Labour Department in 
191 9. Therefore, the management has no oth 
ar option but to negotiate with this recognis id 
union, the number of "which has also been 
verified. But in this union there s also the 
AITUC and there is also the unregistered Jan 
Sangh union and there s also the unregistered 
HMS   union. 

SHRI KALYAN ROY : They  opposed it. 

SHRI FAKHR JDDIN ALI AHMED : They 
opposed it.    Therefore I have offered not  
only  here  b it   in   other   places   also that it 
would be  setter if all the workers in  a   
particular    tnit  are  registered   and through   
their   vi te   they  should   decide which  
managenu it  they  will  constitute so that 
negotiatioj i tan be carried on with that   
managemen .    If that is done, that will be 
better boi b for the labour as well as for the 
manage mint.    The hon. Member  need   have   
1 o   apprehension   and   I can assure him 1 
iat  I  would not allow anything   which    vill  
Stand   in   the   way of the developmei t of 
public undertakings or   that   any   officer   
will   do   something wliich   will   harn    
these   undertakings. 

SHRI MAHI TOSH PURAKAYA-STHA 
(Assam) : Mr. Deputy Chairman, from the 
replies given by the Minister it seems that 
the Covernment is prepared to consider the 
legitimate demands of the workers but it 
seems that because of the multiplici y of 
these unions the strike was hastil resorted to. 
So, will the Minister be p eased to accord 
recognition to only th t union which enjoys 
ihe   majority   support   of   the   workers? 

SHRI FAKHR JDDIN ALI AHMED : 
This procedure las been adopted and this 
was verified by the State Labour 
Department in D cember ig6g and therefore 
we have gi\ :n recognition. .. (Interruption) 
At prese it we have no material to say which 
porti >n is Indicate and which is  Syndicate  
but  it  is the   INTUC. 

SHRI A. D. MANI : I am sure the hon. 
Minister wil agree that there should . be no 
strike in t ic public sector undertakings. The 
hen. Minister mentioned that the Board of 
Management has decided to withdraw th< 
project allowance. I would like to aik him 
whether he gave notice of this change to the 
unions concern- 

ed. This is the procedure followed under the 
Industrial Disputes Act. If it is not done in a 
private industry, that private employer will be 
hauled up for infringing the provisions of the 
Act. Of course there may be adequate 
grounds for withdrawing the project 
allowance. Now, Sir, he has also mentioned 
that he is prepared to refer the matter for 
adjudication. We do not want the strike in 
this undertaking to continue for a long time. 
What has been the reaction of the Minister of 
Labour to the suggestion made by the 
Minister that the entire matter should be sent 
for adjudication? We want peace to be 
restored in this undertaking so that the tax 
payer's money is not wasted   due   to   these   
losses. 

SHRI FAKHRUDDIN ALI AHMED : Sir, 
so far as the latter part of the question is 
concerned, the Deputy Labour Commissioner 
of U.P. is being associated in order to bring 
about a settlement of this dispute. Now So far 
as the notice is concerned, I have already 
pointed out that no notice is necessary so far 
as the project allowance is concerned because 
this allowance is given for a specified period 
from time to time and when that period 
expires, it is automatically stopped after the 
end of the financial year. But in order that 
there may not be any further difficulties to 
the workers, a furthpr reduction has been  
announced for the  next  year. 

SHRI D. THENGARI (Uttar Pradesh): Sir, 
obviously the hon. Minister has been 
misinformed   by   the   local   management 
on certain points.    I would not go into all the 
details.   But the Bharatiya Mazdoor Sangh 
Union is not unregistered as suggested by 
him.    Also the procedure of progressive 
reduction in the project allowance as 
followed in Tiruchi was not followed at   
Hardwar.    You   may   enquire   about it.    
And it is certainly a violation of section  4(1)  
of the Industrial Disputes Act. Now in view 
of the fact that the Government is in a mood 
to settle the dispute, may    I    ask    whether   
the    Government will assure that there will 
be no victimisation  as  a result of the strike  
action? Secondly, the talks should  be  
conducted at  Hardwar itself because  in  that  
case the    local labour   leaders   will   be   in   
a position   to be   in communion with their 
co-workers.   Thirdly,   because   it   is   not 
possible  for   the   local   management   and 
the local labour leaders to arrive at any 
agreement because of the strained relations, 
will any special  officer  be sent  for  this 
purpose so that he can bring about such a 
settlement? 
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SHRI FAKHRUDDIN ALI AHMED : Sir, 
so far as the three* points are concerned, I 
would accept the suggestion of sending an 
officer from here and also I I will see that the 
matter is discussed there at the local level. But 
as regards details, I think it will be better that 
we should   not   discuss   those   details   here. 

SHRI D. THENGARI : With a view to 
creating a congenial atmosphere, Sir, there   
should   be   no   victimisation. 

SHRI FAKHRUDDIN ALI AHMED : This 
is also a point which will be discussed there. 

SfRI CHITTA BASU (West Bengal) : Sir, 
the hon. Minister has taken a very technical 
view of the problem as to whether the 
withdrawal of the project allowance which was 
being given to the workmen is justified and he 
said that according to the ndvice given by the 
Uttar Pradesh Labour Commissioner it is 
justified. This is a very technical approach 
which the hon. Minister has taken. He has also 
taken another view that some other unit of 
thi:5 has also given effect to the withdrawal of 
the project allowance which was earlier being 
given to them. Therefore he wanted to make it 
on a par. In this context, Sir, may I know 
whether they have also taken into 
consideration the proportion of amenities 
being extended and the proportion of the 
reduction of the project allowance? I also want 
to take a technical view in this mat ter, Sir. 
Wages are fixed on the basis of different 
regions, not on a national basis. It cannot be 
taken for granted that the wage scale in 
Hardwar should be given in other regions also, 
because wages are fixed on the basis of the 
cost of living index in a particular region. 
Therefore, may I know whether the 
Government, if it is interested in bringing 
about an amicable settlement, will consider the 
proposal of my friend, Mr. Kalyan Roy, to 
merge the project allowance with the wage 
itself in view of the cost of living index that is 
prevailing in the country today? 

SHRI FAKHRUDDIN ALI AHMED : Sir, 
so far as the rise in wages is concerned, I have 
already pointed out that after taking into 
consideration the various factors only in 
November 1969 the lowest worker  was  given   
a  rise  of Rs.   41 .10. 

SHRI K. CHANDRASEKHARAN (Keraia) 
: Mr. Deputy Chairman, Sir this raises 
according to me larger issues than the one 
merely involved in the strike: 

I would particularly impress on the hon. 
Minister for Industrial Development that the 
entire programme of industrial development in 
the public sector in this country is likely to be 
torpedoed unless Government takes the clear 
warning on the sky. It is sad and lamentable 
that employer-employee relations in most of 
our public sector concerns are bad enough and 
are worse than the employer-employee 
relations that exist today in some of the 
primary and more important of the private 
sector concerns of this country. The faith of the 
people in the public sector itself is being   lost    
.    .    . 

MR.   DEPUTY   CHAIRMAN    : You 
should ask question regarding the strike in   
Bihar. 

SHRI K. CHANDRASEKHARAN . I am 
coming, Sir, I am giving the background. And 
if that faith is lost, certainly the entire 
programme of investment in the public sector 
would be defeated. May I know from the hon. 
Minister as to how far the Chairman or the 
Managing Director of this big industrial 
concern at Hardwar in the public sector is res-
ponsible for the present state of affairs in the 
factory? May I know from the hon. Minister 
whether he would review the entire position of 
management and personnel in this public 
sector concern and in other public sector 
concerns so that more and more of non-official 
members and public men would be appointed 
to top posts of management in our public 
sector concerns in preference to the 
officialdom  and the  bureaucrats? 

SHRI FAKHRUDDIN ALI AHMED : I 
have no material with me to come to the view 
that anything which is not in the interests of the 
unit has been done by the Chairman. I find that 
he is one of our efficient persons who has been 
conducting the work very efficiently and unless 
and until I have something concrete with me I 
cannot come to that conclusion. 

MR. DEPUTY CHAIRMAN : Mr. 
Rajnarain,  last  question. 
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SHRI FAKHRUDDIN ALI AHMED : I 
have already said about all these matters. I 
would like to state here once again that we 
should not sit in judgment here as to who is 
right or who is wrong. 

SHRI FAKHRUDDIN ALI AHMED : I 
have already made an offer that in order to see 
who is right, who is wrong, the whole matter 
may be sent for adjudication but let good 
feelings be shown from all sides and I am 
prepared to send my officer to discuss the 
matters. Let the labour also in the interests of 
the unit call off the strike and after that they 
can sit and discuss, /und whatever matters they 
cannot settle among themselves, those matters 
can be referred to adjudication. 
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SHRI D. THENGARI : In order to create a 
congenial atmosphere for bringing about a 
settlement I would urge the Government not 
to stand on prestige. It is common decency 
that the Government should assure that there 
shall be no victimisation. Then only the   
atmosphere   will   be   congenial. 

DR. BHAI MAHAVIR : That is the very   
minimum   they   can   say. 

PAPERS    LAID   ON    THE      TABLE 

THE      REGISTRATION     OF  
NEWSPAPERS   (CEN 

TRA!,)      AMENDMENT     RULES, I97O 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(PROF. SHER SINGH) : Sir, I beg to lay on 
the Table, under subsection (2) of section 20A 
of the Press and Registration of Books Act, 
1867, a copy of the Ministry of Information 
and Broadcasting Notification G.S.R. No. 
203, dated the 20th January, 1970 (in English 
and Hindi), publishing the Registration of 
Newspapers (Central) Amendment Rules, 
1970. [Placed in Liabrary. See No. LT-
3154/70] 

PAPERS   UNDER   THE   COMPANIES   
ACT,    1956 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRl ANNASAHEB 
SHINDE) : Sir, I beg to lay on the Table, a 
copy each of the following papers, under sub-
section (1) of section 619A of the Companies 
Act, 1956   (in   English   and   Hindi):— 

(i) Annual Report and Accounts of the 
National Seeds Corporation Limited, New 
Delhi, for the year ig68-6g together with 
the Auditors' Report on   the   Accounts. 

(ii) Review by Government on the 
working   of   the   Corporation. 

[Placed in Library. See No. LT-3501/ 
70 for  (i)    and    (ii)j 

NOTIFICATIONS   UNDER   THE   
ESSENTIAL   COMMODITIES   ACT,   

1955 

SHRI ANNASAHEB SHINDE : Sir, I also 
beg to lay on the Table, a copy each of the 
following Notifications of the Ministry of 
Food, Agriculture, Community Development 
and Co-operation (Department of Food), 
under sub-section (6) of section 3 of the 
Essential Commodities Act,   1955   (in   
English  and  Hindi):— 

(i) Notification G.S.R. No. 427, dated 
the 10th March, 1970, publishing the. 
Tripura Foodgrains Movement Control 
(No. 2) Amendment Order, 1970. [Placed 
in Library.   See No. LT-3564/70] 

(ii) Notification G.S.R. No. 664/Ess-
Com./Sugar, dated the 23rd April, 1970, 
publishing the Sugar (Price Determination) 
Third Amendment Order, 1970. [Placed in 
Library. See No. LT-3565/70] 

ANNUAL   REPORT   AND   ACCOUNTS    
(1968-69) OF      THI     INDIAN     

TELEPHONE      INDUSTRIES LIMITED,  
BANGALORE 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(PROF. SHER SINGH) : Sir, I beg to lay on 
the Table, under subsection (1) of section 619 
A of the Companies Act, 1956, a copy (in 
English and Hindi) of the Nineteenth Annual 
Report and Accounts of the Indian Telephone 
Industries Limited, Bangalore, for the year 
1968-69, together with the Auditors' Report 
on ihe Accounts. [Placed in Library. See No.   
LT-3504/70] 

REPORT    OF   THE   INDIAN    
COVERNMENT   DELEGATION   TO    

THE    53RD   SESSION   OF  I.L.O. 

THE DEPUTY' MINISTER IN THE 
MINISTRY OF LABOUR. EMPLOYMENT 
AND REHABILITATION (SHRI 
S.C.JAMIR) : Sir, I beg to lay on the Table, a 
copy of the Report of the Indian Government 
Delegation to the 53rd Session of the 
International Labour Conference held at 
Geneva in June, 1969. [Placed in Library.    
See    No.   LT-3507/70] 

SHRI FAKHRUDDIN ALI AHMED I 
have   already   replied   to   all  these.


